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central ao^iinistrative tribunal principal bo^ch

Q.fl.No.'1006/91

New Oeihis this the 13th dsy of April,1998

HON «BL E MR. S. R. ADIG £ ill CE CH Al R'l AN ( A) »

HON «BLE PI R. T.N.BHaT, 1*1 EMBER(3)

Shri K.L.Gandhi,
LS.I Section.

2. Shri Vipin C. Tripathi,
Enforcement Section

Office of the Chief Labour ODtntnissioner

(Central)f Ministry of Lsbour, Shr^
Shd<ti Bhawan,

Neu Delhi— 110001# ^

(None appeared) ....Applicants,

\tersU8

1, Union of India through

Secretary to the Go vt, of India,
ninistry of Labour,
Shrafii Shakti Bhatian,
Rafi 1*1 arg,
Neu' Delhi - 110001.

2*^ Department of Personnel & Training,
North Block,
New Delhi - 110001.

3# Shri 1*1 aha Singh and others

(as per list at Appendix I)
through the Secretary,
Ministry of Labour , Shram Shakti Bhav^,
Neu Delhi. .... Reap on dent

( By Ad«3cata: Shri P .H. Rgtn chandani )

0 RnrRfo RflL^

H0N»3LE nR.S. R.ADIGE VICE CHAI RMAN (a)

Applicants seek quashing of draft

seniority list of 1991 and finalisation of

draft seniority list of UDCs of 1989, It is

also praiyed that the applicants be promoted as

Assistantjr f rorn the data their juniors in the

finalised seniority list of 1989 have bean

promoted with consequential benefits,
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2,1 Nona appeared For the applicants e\t@n

on sacond call^Shri R^chandsni appsarad for the

raspondents and uas heard#

3. This is a 1991 case and has been listed

at serial No .1 of the regular hearing list^ In the

absence of applicants* counsel and being fct, a vary

old ca30» UB are proceading to dispose of this casa*'

4, In this connection^ Shri chgndani

has invited our attention to Tribunal *s judgment

in OA No. 2435/90 filed by 3nt. Sushna nutreja and

two others in which those applicants had also

sought promotion on the basis of 1989 seniority

list which they claimed to bazaarrect list,^ That

OA uas dismissed by judgment dated 17.5»96 ^d

RA No. 120/9 6 seeking rayieu of the aforesaid

judgment yas also dismissed uid8 order dated

5,8,96, Shri Rsrochandani stated that against

the aforesaid ju dgment dated 17#5,96 the applicants

had approached the Hon'ble S«4DrBT?a Osurt in SLP

No. 21282-21283/96 in which the Hon'bls Supreme

court by order dated 21,7,97 aftar hearing, had

granted leave but had declined to issue any

order staying the operation of the aforesaid

Tribunal *s judgment dated 17,5,9 6,

5« It appears that subsaquantly the aforesaid

SLP No, 21282-21283/96 has been rentinbarad vide

Hon'ble Supreme OQ urt »s o rde r dated 9,2,98 as

Civil Appeal No ,499 5-499 6/97, Shri Ram chandan i

states that the aforesaid appeal has not yet

been disposed of by the Hon'ble Supreme Cburt.
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5^ yg dispose of the present OA with tha

direction that yhatevfer benefits ev/entuslly

flDu from the Hon'ble Supreme Cburt's jucfgment

in Civil App sal No «499 5-499 6/97 will bs mads

applicable mutatis mutgndis to the applicants

in the present 0 A»

7, The OA is disposed of accordingly•

No costs.'

( T.N.Bhat)
PimBERCD)

/ug/

( S. R. ODIG^: )
VICE CHaI WaN (a)


